






  

SCHEDULE-I 
 

Standard Form of Informal Guidance Application 
 

Name of the Applicant RELITRADE STOCK BROKING PRIVATE 
LIMITED (SEBI Registration No: INZ000184331; 
DP ID: IN-DP-405-2019) 

Category of Applicant Stock broker 
 

If guidance is sought in 
representative capacity, 
details thereof 

Not Applicable 

Nature of informal 
guidance  
 

No-action Letter   
 
Interpretive Letter - √ 
 

Details of fee paid  
 

Rs. 50,000 Plus 9000 GST 

Details of the 
transaction  
 

Through SEBI Payment Portal Transaction number: 
CAXCUDO1HX2GV0 (Reference No: 950279222) 

Relevant regulatory 
provisions  
 

Regulation 12 of the SEBI (Stock Brokers) 
Regulations, 2026 

Query  
 

1. The Applicant’s Memorandum of Association 

(MoA) expressly authorizes the company to 

provide financial assistance, lending, and 

factoring services, as well as to finance 

industrial enterprises. Leveraging these existing 

constitutional powers, the Applicant intends to 

commence activities as a Non-Banking Financial 

Company (NBFC) under the regulatory purview of 

the Reserve Bank of India (RBI). Crucially, the 

Applicant seeks to house both its existing Stock 

Broking business and the proposed NBFC 

operations within the same corporate entity. 



  

 

2. This application is necessitated by Regulation 

12 of the SEBI (Stock Brokers) Regulations, 

2026, which permits a stock broker to carry out 

activities under the framework of another 

financial sector regulator (such as the RBI) in a 

“manner specified by the Board.” While the 

Regulation enables such multi-disciplinary 

operations, the specific procedural “manner” 

remains undefined. Despite formal inquiries, the 

National Stock Exchange (NSE) have not 

provided the requisite operational clarity. 

 
Whether confidentiality 
is required under 
Paragraph 15 of the 
Scheme  
 

No 

Contact details of the 
Applicant  
 

Mobile No: +91-8320613013 
Mail Id: support@relitrade.in 
 

 

mailto:support@relitrade.in

